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’Ktiahi lhu!an“‘isw 0 lhi s

the-applicatiuns.

'unaer Socu.on 19 or tha Adn:l.nlsetatmo Tr!.bunala nct,19as

(Act).—

,?. In 311 these casea thara vaa ln o parte ad 1nter
: -order of stay, uhieh hava coae up bafora ns to-day for
o oontlnuanca .or othatuise of the ex parte earliar 1ntsr£m

norders ‘made " In th-se caaas. By .;s agre d to by both thc

iatod

sides, thase cases are treated as/for final hearxng to-day-

- end are accordingly haard.
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of Foad & l:ivil Supplhs of Govemlent of India for Ziﬂ'eunt '
: A ; N ',‘not necasaarﬂ, App

ahendiug

appoari.ng fur the rsspnndanta, uhlle rofutlng ths cnntent!.ona f

*of Sri Saxena, contands hhat the appl:lcants uera neithar '

B ﬂntltled ror regular euploynent nor for payment of cqual

T oy UaQOSj as clainsd by them.
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7.-_' : Dn tha clai.ms of the app.ucants for regulariaation,

LN

.tha campetant mthority haa not 8o far considaxad their

casas for regulanaatinn and has not 'pnsacﬁ hxs orders onp

#

i\ . o ' 'uay or the other. Sri Ranchandaran doas not n.ghtly diaptitnw" 1
S © ‘that thare are axacuuve orders :egulating regularisation of

" DUL in the’ departmant. pig that 13 so, then 1tmneceasarnyi
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: tfollouing orders and directiona :-f”’ 2L
(1) Uo direct tb- raapondant. or the'othat compatant

“f'officer, vho 13 competent %o daal uith the same, -
-to consida: the casas of tha applicanta for :

”:ragularlsation in terns of the orders regulating
Ewtha same, with. all such axpeditlon as is possibls

- 'in tha circumstancaa of the case and in any

IR 1) st till the respondent or the competant @Picer
. : considsr: tha cases of' the applicani:a and makas
. hls ordars, the respondent or his subordinata
. ahall contlnue the sarvices of the applicants
"in the same status in uhich thay have earliar

‘baen engagad.‘

nﬂde. Bafore nuking I

:>uthor1ty to glua ;Aftéi'

event -on or. ba?ota '30.11. 1988.




¢\

T . >~ A sl semeabonte T . ST AT = R S
] R o S . ' . . . iy

e 4 ety <o o

'-_‘nated. Dctobar 11 1995.‘kf':"w
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',_:ﬂ.(':l;i_i) 'Uo pemit the npplxcants to f:lla their

":opraasntatinns uith all such documents as e

,l,"on or bnforo 31.10 1988.

ey

f(iii)_ Ha di.snus thosa npplications i.nsof‘ar as .

' ‘the clail equal pay fnr nqual unrk.

12, ‘~ Tha applications are disposad of in. the abwa .

.-—-tlms. lut, in “the- circunstancas oi’ the cass e diroct the -

:artiaa to baar t’v“

r- oun coats. s
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: "they propoaa -to pl-cn befora the raspondnnt ‘




